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@RDER DATED 39,8 7,2083.

Nene appears fer the Applicant;ner the
Applicant is present in persen when the matter was
called, HOwever, ML.A,K,B9S¢, Learned Senler standing

ceunsel is present and heard.

By filing this @riginal Applicatien,the
Applicant has prayed fer @ directien te be issued te
the Respondents te appeint him in any capacity fer
which he is feurd fit under cempassienate appeintment

scheme 8f the Respendent.pepartment,

Respendents have already examined his
case and the Clicle Relaxtien Cemmittese (in shert
*CRC') had recommended- his case fer appeintment under
cemgassisnate greund as Gr,.'Dn* im Berhampur pivisisen
vide thelk Mane Ne.RE/17-1/98 dated 16.6.1398 under

Mmnecire-4,.Hewvever, the Resgondents have subimitied

appeintment
that en accsunt ef lack ef vacamcy under cempassienate/

queta, they ceuld net effer him any 2ppeintment se far,

The Applicant in this ¢riginal Applicatien, has

expressed his willingness te take any offer of appeintment

which weuld mean that he would net be unwillingte accept

an effer of appeimtment as GDSMC/GDSDA/GDSBEM étc.
accerding te his educatienal qualificatisn.Applicant's

father was werking as @verseer when he died leaving a

large famlly behind him. "the financial cenditien ¢£ the
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is net able ts _follcw-ug this @riginal Appl icatien
befere this Tribunal; fer which neither his ceunsel
ceuld appear NeX cepy of ceunter ceuld be served on
him and that is why, the cepy #f the ceunter was sent
te the Applicant by pest, It is in these circumstances,
I feel that here is a case which needs special

attention s8f the Ceurt te ceme te rescue ef the

Applicant and his family frem very many unteld difficulties

in manacing their ¥ivelileed,

Having regard te the family cenditien ef
the deceased Gevelnment sefvant and the prayer made by
the Applicant, I feel that it is a fit case where the
Respendents sheuld try te ceme te the help of the
family eof the deceased Gevernment selvant whe are in
indigent cenditien and censider the case ef the Applicanc
for effering him an appeintment under rehabilitatien

/

assistance scheme against a vacancy inanf{ ef the GDS

categery which may arise in Berchampur pivisisn,

The Applicint is alse directed te send an
applicatien te Respondent Ne.3 giving his preference &
fer appeintment in any of the categeries of CDS within
3@ days en recelpt ©f this erder, @én receipt of his
applicatien, Respendent Ne,3 sheuld censider the
eligibility ef the applicant fer appeintment against a
Gps pest in terms of his educatienal qertificat&;\and
ether certificates already suomitted by the applicant

te him vide Annexure-5 te the @A, The appéintment in any

: - t"' v in texms of recruitment A
case/shall be made stiictly & /



rules prescriced in this regard.

In the result, this ¢riginal Applicatien

is dispesed of in aferestated terms.Ng¢ cests.

Send cepies ef this erder te all the

parties,
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